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{Srl U, Panduranga Nayak, Advocate,

Cross
No.7, Upstairs,Fourth ,
Sr1r;mpuram,Bangalore-560021.
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Bangalore-l.

Su)nec-t PSS flmatda.ng of cepias

STAY mDER/JNTERIM CEDER/ Pass&d . by thie
mentlonod application(s) on1;23elltl994°r,

of" the Orders sed b the
Gentrai Admlnlstratlv pass y

e Trlbmal.; ahg'al““ 2t
--xx-—

Please flnd enclo

I,

DEPUTY REGISTRAR
JUDICIAL BRANCHES ;

The Sr.Supdt.eéf Post Offices,Mysore DlVlsion,

kN
-

sed herew1th a copy of the CBDER/
Tx;bun.al in the a.bove

PN

T R A

<

.t
BRI - éi‘

1



- Ty

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
ORIGINAL APPLICATION No,1229/1994

MEDNESDAY, THIS THE 23RD DAY OF NOVEMBER, 1994

SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN
SHRI T.V. RAMANAN .. MEMBER (A)
P. Ranganna,
8/o0 R, Puttaswamy,
aged 31 years,
E.D¢ Packer, S.K.Mills
Post Office, Nysors. PN Applicant
(By Advocate Shri U, Panduranga Nayak)
\'So

1. The Senior Superintendent of Post Offices,
Mysore Division, Mysore = 570 023.

2. BoPs pavankumar, major,
C/o Senior Superintendent of Post Offices,
Mysore Division, Mysore ~ S70 020, .« HRespondents
(By Advocate Shri M. Vasudeva Rao,
Addl. Central Govt. Stg. Counsel)
ORDER

The applicant, who is an E.D. Agent sought to improve
his prospects by turning out f. ah sxamination prescribed for
selection to the post of Postman, He competed along with sesveral
others for the seven vacancies available at a particular juncture.
We are told, out of seven vacancies, six only were available for

general candidates with one being reserved for an S.C.

2. It transpires, on the basis of the performance at the
éXamination, the applicant was empanelled for consideration for
ppointment as Postman as could be seen from Annexure-A1, Subse-
uently, his name was deleted on ths ground that he had been wrongly

fitted into the reserved vacancy (under Annexure-A3). Thereafter,
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a further list was pfapared as at Annexure-AS, which tbtally_

~ removed him from the. list of eligible persons and'instead.one

Pavankumar was incluééd as seventh caﬁdidate aftef reléxing

the Recruitment Rulé;. Ws are told by the learned standlng
counsel that Pavankumar was considered, for appointment . on
compaSSLOHate grounds but they had asked the Regional Director,
Reglonal Office, to forward the name of an S.C. candidate who

has qUallfled for appointment against the seventy resefved vacancy.,
The result is that thg applicant is npw out of the chKDnlng and

is consequently agfrieved.

3. We do not ;ee how we can assist hiﬁ bécause Seing a
general candidate, he:could not have been fit£ed.ihto ajreéerved
vacancy., We may alsolstate anq there is no dispute, the seventh
vacancy was earmarked}for reservéd category and apparen;ly fitting

out the applicant into the ressrved vacancy'is an obvious error

which was subsequently been‘rectified without lqss;of time on its

own. It is well estaB}ished that svery authoriﬁ? is bouhd to maks
mistakes and can correét the mistakes provided it &s an error due
to oversight. In this case, it has happened. By mistake, the
applicant was put intojthe panel although he was not entitled
because the position had to go to an S.C. candidate. Hence, the
action takén to removeﬁhis‘name from the panel is apparently
correct and legally teéable and therefore same cannot be called
in‘qugstion. The application hence fails and ic dismissed. It
Qill howéver be open to the applicant to take his chancq again
whane@ef vacahcies are notified and subject, nfcourse,%€g the

applicant beino eligible. Learded couns el for the aPPILCant

'suggasts that the anplicant qhould be selected wlthout aDpearlng

for examlnatlon,afresh.= We are not quite sure whether there is

any such provision in the rules of recruitment. If ‘there is any
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